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the electoral roll. I think it is much 
better we should rather be guided in 
these matters by the opinion of the 
Election Commissioner who has to do 
all these things. I think he has been 
holding consultations with the differ
ent parties also. From this point of 
view it is not a question of this Gov
ernment, it is a question  more  of 
administrative convenience  and  the 
maximum we can do has been done.

Therefore, I am prepared to accept 
the first amendment of Shri  Sadhan 
Gupta and not the others.

Mr. Chairman: I slwll now put that 
amendment to the vote of the House. 

The question is:

Page 1, line 9—

for “1st day” substitute “16th day”.

The motion was adopted.

Mr. Chairman: I take it that the 
other amendments are not pressed.

The amendments  were, by  leave, 
withdrawn.

Mr. Chairman: The question is:

“That clause  2,  as  amended, 
stand part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added 
to the Bill.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the BiU.

Shri Pataskar: I beg to move:

“That the Bill, as amended, be 
passed”.

Mr. Chairman: The question is:

“That the Bill, as amended,  be 
passed”.

The motion was adopted.

finance (NO. 2) BILL AND 
FINANCE (NO. 3) BILL.

Mr. Chairman: We shall now take 
up the Finance Bill.

And Fina'oce {No. 3) 1988
BiU >

Shri U. M. TriveJi (Chittor): May 
I point out that there is no quorum 
in the House?

Shn A. M. Thomas (Emakulam): 
When such an important Bill is being 
moved there must be at least quorum.

Mr. Chairman: The bell is  being 
rung. There is quorum now. The hon. 
Minister may move his motion.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamafthafi)- 
May I with your petmission take up 
both the Bills, Finance Bill No. 2 and 
Finance Bill No. 3 together? Discus
sion might be had on botli the BUls 
together and when the voting  comes 
we can take them separately.

Mr. Chairman: Yes.

Shri T. T. Krishnamachari: I beg to
move.

(1) “That the Bill to  increase 
or modify the rates of duty  on 
certain goods imported into India 
and to impose duties of excise on 
certain goods produced or manu
factured in India and to increase 
the stamp duty on bills  of  ex
change, be taken into considera
tion.”

(2) “That the Bill further  to 
amend  the  Indian  Income-tax 
Act, 1922, for the purpose of im
posing a tax on capital gains and 
for certain other piloses and to 
prescribe the rate M  super-tax 
on companies for  the  financial 
year 1957-58 be taken into consi
deration.”

Mr. Chairman, when I sought leave 
of the House to introduce .the  Bills 
on the 30th of November, I explain
ed at considerable length the reasons 
for bringing forward these two mea
sures and I do not, therefore, propose 
to take up the time of iiie House in 
repeating what I said that day. Even 
so, I think it would perhaps be worth
while just mentioning some  of  the 
salient reasons for the step that  we 
have taken. >

As I have said in my speech  that 
day, the resources of the Plan needs 
to be augmented, and it has to |»e :̂ e 
constant endeavour of Governmiejit  ̂, 
see that the  Plan  doeŝ not  sui)̂.



[Shri T. T. Krishnamachari] 

merely because of the absence of re
sources. Added to that,  a  situation 
has developed today in  the  inter
national field which calls for a great 
deal of caution in regard to the utili
sation pf our resources, and also cer
tain p îve steps in regard to  the 
protection and the utilisation of those 

resourĉ.

One of the jnain things  that  we 
have to consider in this connection is 
the conservation of foreign exchange. 
The third  factor  which made me 
bring forward these measures is again 
to see that certain  tendencies  that 
might arise, because of the fact that 
we are undertaking a Plan of  these 
dimensions which necessarily arise in 
an expansionist economy, are  kept 
under check. For this purpose certain 
measures are being taken which  are 
in the nature of permanent ifieasures 
and which will come into the statute- 
book and become part of the perma
nent taxation laws of  the  country. 
Others will  probably  have  to  be 
changed as time goes.

I have also indicated to the House 
broadly  the  conservative  estimate 
that we have in regard to the  addi
tional resources that the Plan will get 
by means of these measures. Some of 
the newspapers have mentioned that 
the immediate benefit that we  will 
get would be of the order of  Rs, 2 
crores, and  therefore  there  is  no 
necessity for the Government having 
undertaken these  somewhat  drastic 
measureŝ That is their view. I would 
like to state that the immediate aug
mentation to our revenue will not be 
negligible.  It  would not  be  Rs. 2 
crores. It is likely to be more. It is 
perhaps Rs. 4 crores or even a  little 
more. &ut the  main fact  which I 
would like to lay emphasis upon  is 
that action is necessary because  of 
certain circumstances that are  now 
taking place, and that cannot be put 
off till May, 1957.

It is also necessary that we should 
impose certain conditions on compa
nies, both in regard to the  quantum 
of the dividend that they can declare
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and the utilisation of a good part of 
their reserves, and they  should  b« 
told well ahead, so that they can plan 
their dividend policy and their pro
gramme of  expansion  during  the 
coming year. So, I feel that the steps 
that we have taken are not  merely 
timely but also necessary.

One or two other matters have been 
raised and doubts have been express
ed in public. The main thing is with 
regard to the operation of these pro
visions in regard to 23A Companies 
which compel a company to declare 
dividends and, at the same time, to 
pay taxes, and which compel the com
panies to deposit with Government or 
any agent that it might name, a cer
tain proportion of their undistributed 
profits earned during the year or of 
their free reserves earned in the past. 
I would like at once to say  that  it 
will be our endeavour to see that the 
mechanism which will be created for 
the purpose of enabling the  cpmpa- 
nies to expand and utilise their  re
serves in the direction in which Gov
ernment consider it desirable not only 
for the progress of the country  but 
also for the  implementation of  the 
Plan, would be such  as to make  it 
easy for them to get a quick decision 
from time to time. Of course, often
times people  say  that  a  decision, 
right or  wrong,  should be, given 
quickly. I would certainly give  that 
assurance on the floor of the  House 
that I will try  and  see  that  the 
mechanism gives a  decision  fainy 
quickly. Of course, if the decision  is 
not one that is palatable  to  them, 
there will be opportunities  provided 
for a review.

One other matter which  I  would 
like to mention in this connection is 
this. I promised, at the time when I 
introduced these Bills, that  I  shall 
give some concessions in  regard  to 
the capital gains tax in  respect  of 
what one might call the middle-class 
people who sell one house they pos
sess or  one  of  two  houses  they 
possess. I have tabled an amendment 
in order to meet such  contingencies.
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If a person sells his house lor which 
he realises Rs. 25,000, we  shall  not 
assess the capital gains earned there- 
M) provided he is a person who does 
■ot own probably  more  than  two 
houses or does not, at any rate, has a 
house of the value of Rs. 50,000  in 
the aggregate. I have  tabled  that 
amendment in pursuance of the pro
mise that I gave to the House when 
I brought these Bills forward.

1 do not think it is necessary  for 
me, at the present stage,  to  dilate 
further in regard to the provisions of 
the Bill. I have no doubt that the hon. 
Members would scan the  Bills  and 
dissect them and expose the  defects 
in them and ask for  an  explanation 
when necessary. I am also sure  in 
my mind that  the  hon.  Members 
would like to go beyond  the  Bills 
themselves and also to  the  general 
economic situation which in part hap
pens to be the justification for  my 
producing these measures. I do hope 
to be able to receive  very  valuable 
advice from such hon.  Members  as 
would intervene in the debate. So faF 
as I am concerned, I have been pro
mised a rich fare, and the hon. Mem
bers have asked 8J hours to discuss 
this motion. I am not saying it in  a 
light spirit, but I do feel that at the 
present moment, the  task that  we 
have set ourselves to is such, that any 
constructive advice that comes  from 
any hon. Member from any quarter 
will be highly welcome and it would 
be treated with a great deal of respê 
and would be examined and utiliâ 
to the extent that it is possiblê or 
us to do. Therefore, at the  n̂sent 
moment, I shall content myŝ  with 
these  preliminary  remarks and  I 
commend these two Bills for the con
sideration of the House.
Shrimati Rena Chakravartty: Which
the  amendment  that  has  been 

tabled by the hon. Minister to cover 
the cases about the  selling of  one 
house, etc.? Is it a new amendment?
Shri T. T. Krishnamachari:  I  do

»ot think it has come. It has just now 
come, I think, to me. It will be avail
able to the hon. Members.  '

5 DECEMBER 195« Motion re. Report of 1992 
Government Inspector of 
Railways on Derailment 

of 319 Dovtm 
Express

Shrimati Renu ClukniTartty:  It is
not circulated.

Mr. Chairmsui: It will b« circulated 
to the Members.

Motions moved:

(1) “That the Bill to  increase
or modify the rates of duty  on 
certain goods imported intô &ndia 
and to impose duties of excise on 
certain goods produced or manu
factured in India and to increase 
the stamp duty on bills  of  ex
change, be taken into considera
tion”.  '

(2) “That the Bill  further  to 
amend  the  Indian  Income-tax 
Act, 1922, for the purpose of im
posing a tax on capital gains and 
for certain other purposes and to 
prescribe the rate of super-tax on 
companies for the financial  year 
1957-58, be taken into considera
tion”.

MOTION RE REPORT OF GOVERN
MENT INSPECTOR OF RAILWAYS 
ON DERAILMENT OF 319 DOWN 

EXPRESS.

Mr. Chairman: The House will now 
proceed with the motion to be moved 
by Shri Feroze Gandhi.

14.59 hrs.

[Mr. Deputy-Speaker in the Chair]

Shri  Feroze  Gandhi  (̂atapgarh 
îstt.—West cum Rae Bareli Distt.— 
East): I beg to move:
“That the Report of the Gov

ernment Inspector of Railways on 
the derailment of 319 Down Ex
press at a girder bridge between 
Jangaon and Raghunathpalli sta
tions on the 27th September, 1954, 
resulting in the death of 136 per
sons be taken into consideration.”. 

Shri T. B. Vittal Rao (Khammam): 
Sir, this report by the Government 
Inspector of Railways comes under the 
Ministry of Communications. I would 
like to know whether both the Minis
ters will reply to this debate or 6nly 
one Minister, that is, the Railway 
Minister. The report, as it is before




